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Relief to Vanaspati industry

1968. DR. YELAMANCHTLI SI1VAIJIL
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) what is the percentage of production of
vanaspati in the total edible oil supply in the
country in 1989-90;

(b) what is the rationale of offering various
concessions such as excise duty relief to the
vanaspati industry when the producem of
other tdible oils are not extended iny such
fiscal or other incentives; and
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(c) whether it is a fact that "anaspati is
mostly used by commercial establishments
such as hotels and sv”eetmeat shops and not
by house-holds?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI RAM PUIAN PATEL): (a)
The production of vaaaspa'i is about 20 per
cent of the total edible oils supply in the
country during ths year 1989-90.

(b) The rationale of offering excise duty
relief to vanaspati indsustryis to give en-
couragement to the production of minor/ non-
conventional oils as also to provide benefit to
the consumers. The manufacturers of non-
conventional oils also get the benefit by way
of better price of their produce.

(¢c) No, Sir. According to the study
conducted by National Council of Applied
Economic  Research, the  house-hold
consumption of vanaspati formed nearly 61
per cent of the despatches in the year 1982-
83.
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‘Linking of edible oils producing and con-
suming centres by HDDIt

!

1970. SHRI BASUDEB MOHAPATRA:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that National Dairy
Development Board (NDDB) is strengthening
its National Oil grid by linking the producing
and consuming centres by tank for storage of
edible oils and oilseeds all over the country;
and

<b) if so, what are the details thereof?

THE MINISTER OF STATE TN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE ~SHRI NITISH KUMAR):
(a) and (b) Under the NDDB's Oilseeds
Growers' Cooperative Project (OGCP) and its
market intervention operations, facilities are
being created for storage of edible oils and
oilseed3 at important market centres and
producing zones. Edible oil and oilseeds
storage facilities have been created by the
Oilseeds Growers' Unions and Federations at
major producing zones in all the seven
States
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under NDDB's OGCP. Work is in progress in
Delhi and Kandia where NDDB is building
edible oil tank farms to meet the requirement
of storing edible oil.

Shifting of Central Government offices to
Ghaziabad, Uttar Pradesh

1971. SHRI RAM AWADHESH
SINGH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government
owns a big plot of land near Shastri Nagar
and Govindpuram in Ghaziabad to
accommodate some Central Government
Offices; and

(b) if so, the names of such offices and by
when these offices are likely to be shifted
there?

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI MURASOLI MARAN):
(a) Yes, Sir.

(b) The offices to be shifted include:

1. Telecom Training Institute
2. Postal Staff College

3. National Test House

4 C. S L
(SERC)

R. Research Institute

5. Pharmacopocial Laboratory of In-
degenous Medicine

6. C.P.W.D. Training Institute

besides, such other offices as may be decided
by the Government. No firm date for shifting
can be indicated since this would depend on
completion of buildings and other requisite
arrangements.

Human Rights Commission

1972. SHRI SYED SIBIEY RAZI: Will
the Minister of WELFARE be pleased to
state:

(a) whether Government have committed
to widen the scope of the present Minori
ties Commission and to convert it into a
Human Rights Commission;

(b) if so, the details thereof; and



